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(Notlﬁcatlons pdbllshed in Part IV-A of tHe Mahdra.s'iltra Government Gazette
Extraordinary, dated 30th April 1966.) - 9

GENERAL ADMINISTRATION DEPARTM]%NT
Sachrvalaya Bombay 32, 30€h Aprll 1966

ICODB OF. CRIMINAL Pnocm)umz 1898 1-"~' R R L
No. OFL-1066-(ii)-M.—In. éxercise of tlie owers cdnfer‘red ’by dectlon 558 .of
the Code of Criminal Procedure, 1898 (V 'of 1898) in its applicatiod to the/State of

rashtra and in, supersession of all prévious notifications issued in ‘this behalf

- the Government of Maharashtra hereby, with effect from the 1st day of May 1966.

determines Marathi to be the language of all Cr:mmal Courts in the State (other than

- the' High' Court and Crrmmal Courts in Greater Bombay) excépi for the followmg
f,_purposes namely :=— "\ Ll e st e AR

" "1. Charge. &y 12 witn ( ' :.‘.;',r‘ it "-; YR
. 2. Writs, warrants, summonses, notices and otherprocesses whrch are required
to be sent for service or cxecutnon to, othcr States, and conespondeqcamnnected

b ‘therewith. = \ “
3. Post mortem notes and ewdence of medlcal and export wntnesses. ‘:
4. English notes of evidence. recorded by the prcsrdmg oﬂicers.,
v 5, Notesofarguments. ;f,}‘. e ”“., S iR iy e r |
6. Judgmentsandorders tey Wiy yikhde ( e

Cg Paper Books in Appeals and’ Revrsroris to the Dlstrlct Court and the' 'High
urt.

. ...8. -Proceedings (both JlldlClal and admmlstratwe tha a
“submitted to the High Court.. ) it gp m,@lr,ed to be

9. Periodical returns and statements to the ngh Court or: statlstIeal bureaus

710, All account Books and ' Teturns | and Statements i
_hudget estimates and correspondence pertammg to’ servrcgerg:tterf tQ accounts,

Notifications, to be published in the O_ﬂ’iczal Gazet te SEEIRISE
12 Dcpartmental examlnatmns} A 4] ;,Ji_. Ly
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13. ‘Matters relatmg to rl nrtmbntal nd cof: cs-«j?;'
pondenee thereon with tho I'PIBH Cotirt :1”]11 "iﬂg‘smi“;"rggﬂtﬂg feports 4 W

Prov:ded that, English may niso be the
PARGER (n) Roznama, Ly
R A (6) Jantries, ' 4 ‘
o (@) Memoranda of appaais, o | '
DO _ ,(d) Administrative Orders.. e
() Correspondence with ihe ngh Couirt and Government
: (s) Servlee Books, travellmg allowanee bllls, pay bills and other bills.

latiguage for the purposos of—

CODE OF CIVIL PROCEDURE, 1908

No. OFL-1066-(iii):M.—In eXe \ ' |
= reise Of the powers conferred by sub-section (3)

:’g fﬁmgn 137 of the Code of le Procediire, 1908 (V 0f.1908)," in its application
Ay Maharashtra and’ in Supm‘SeSsmn of all'previous notifications issued

in this behalf, the Government f the 1st
fMay 1966 declares . 0 Maharashtra herebywrth effect from the 1st day

(a) Marathi to. be the language of a]I le Courts subordmate to the High
CO““ (other than cml Courts subordmate to! the Htgh Court in Greater Bombay) -
exoept for the purposes. spec1ﬁed in, Schedule-A bereto s .

- Provided that, English’ mg -also :.‘15 th 1z specified in
Schedule.B hereto 8L . y +be the anguage for the purposes sp

(D) that the: apphcatlons to and ‘th pro"' ‘
be written in the Devanagan_ scr: '

dr\ gs" m s'uch Courts in MarathJ shall

" Writs, warrants summonses notrces,and-‘other processes which are required
- to be sent. for servrce or: executlon to other States and correspondence connected
] t.herewrth by e A M AR B Che

2. Evidence of medrcal and expert w1tnesses

3. English notes of evndence recorded by the presrdmg oﬁicers
4. Notesof arguments. . .| " '

5. Judgments and orders : "‘ff,‘f{",l;~"""" A :
6. Decrees and orders transferred to other States for execuuon and correspon-
& dence eonnected thérewith. : . -

1. Paper Books in A.ppea]s and Revxsnons to the District Court and the High
Court.

v 8, Proceedmgs (both ]U.dICIal and admmlstratwe)th'tt are required to be submitted ‘
to-the High Court,

' 9. Periodidal returns and statements to the ngh Court or statlstncal burgaus.

~ 10. All account books and returns and statements pertaining to accounts, budget
.. gstimates and correspondence pertaining to service matters.

11. - ‘Notifications to be published in the Official Gazette.
' 12, Departmental examinations.

13 Matters relating to departmental enquiries, including reports and corres'
pondence thel'eon with the ngh Court and Governmont |
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; i
'{; Roznama. Vi B LA
5, TIssues. _ :
3, Jantries. - AR - ; D e e o
4. Memoranda of Appeals and. cross objections. ... - ‘ ‘
5, Administrative orders,” . S :
6. Correspondence with the High Court and, Government. .~ * - .
7. Sorvice books, travelling allowance bills, pay. bills and other bills.

e "."~ 4 .‘

By order and in the name of the Governor of Maharashtra, R

o . /D.R.PRADHAN,
-+ Chief Secretary.to Government.

~ (Notifications published in Part IV-B of the Maharashtra Gobé;ﬁnier‘zi_ _G'a;eh‘e

Extraordinary, dated 30th April 1966.) ;- - -
_ GENERAL ADMINISTRATION DEPARTMENT; -
Sachivalaya, Bombay 32, 30th April 1966 '

MAHARASHTRA OFFICIAL LANGUAGES AcT, 1964 ‘ : N
* No. OFL 1066-(i)-M.—In exercise of the powers conferred: by sub-section (3) of
- section 1 of the Maharashtra Official Languages Act, 1964 (Mah. V of 1965), the
Government of Maharashtra hereby appoints the 1st day of May 1966 to be the
date on which the provisions of sections 4 and 6 of the said Act shall come into’

force, .

MAHARASHTRA OFFICIAL LANGUAGES AcT, 1964 '

No, OFL-1066-(iv)-M.—In exercise of the powers cionférre(i b e ‘
section § read with section 4 of the Maharashtra Ofhcial Languages des. 1901 G

V of 1965), the Government of Maharashtra hereby makes the following ,

_ namely — .

1. These rules may be called the Maharashtra Official Languages (Excepted

Purposes) Rules, 1966.

2 _The following purposes shall be ex tedl e W, L
section 4 of the Maharashtra Official Langﬁi%&s A'Zt“,“i‘;%i,f,‘:;;‘;,‘; Jpurposes of
.+ (1) correspondence with the Government of Indi ' c o
including Indian embassies, consular offices andl"tfa‘ﬁea;‘;’nf;‘;s;}fg? under it
~ (2) correspondence with any State Government with ‘w ke oY i,
ment as is referred to in the pt)"oviso.tq artjcle,ait[g &l{gewgggttigueﬁz Ills :fo hz:g:aee.
, t.g correspondance with foreign embassies or consulates: ol
the decisions or orders of any tribunal, board i 2
nams caled) consttuted by or under any 1aw Tor the time Seing o e v
8 Judicial or quasi-judicial powers under such law- ing 1n force -and
(5? acoounis to be rendered to the Accountant Geperal:

-
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" (9) Indian Law Repots;

e ,ﬁ&_m.....,._,n SR SRR R P i

w .

,(6) corréspondence - with " the: Accountant Geng_ral';' ) S
. (7) all statements for legal opinions and all legal opinions, legal briefs, all

. propositions for legislation or conveyancing and drafting of legislation and con- '

veyancing, matters connected with litigation in the High Court and Supreme
Court legal compilations, and law examinations; Foom . o
(8) administration of Notaries Act, 1952;

(10) medical prescriptions, post mortem .répbrf and reports in medico-legal

cases and such other technical matters in thc;.Medic_al_quartment of the State
Government. y e T o :

By order and in the name of the Governor of ‘M,aharashf.ra, *

D. R. PRADHAN,
Chief Secretary to Government.
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